- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| ERNAKULAM BENCH -

5

0. A. No. 67 of 1993 o /
» . | ‘
. . DATE OF DECISION_15.01.1993
‘ : b
. . ) \ .
____ Applicant V/ f’
| M/s NR Rajendran Nair & Advocate for the Applicant/
' PV Asha S o - e
oI Versus o mIILlA

-

’I‘he leleCOm Dlstto Mal’lag(:r, Res'pondent (s)
Kottayam and another '

Mr, George Poonthottam,BACGSC_ Advocate for the Respondent (s)
CORAM : | |

The Hon’ble Mr. 5, P,Mukerji, Vice Chaimman
and -
" The Hon'ble Mr. A.V, Haridasan,;,Judicial Mamber

Whether Reporters of local papers may be aIIowed to see the Judgement ?'7a\ ‘ :

; To .be referred to the Reporter or not? W - " ‘
3. Whether their Lordships wish to see the fair copy of the Judgement? N
4. To be circulated to all Benches of the Tribunal ? n¢: ‘
JUDGEMENT
(an‘ble Shri 8.P.Mukerji,Vice Chaiman)
AT e A U8
wuww.. iinthis application dated 7.1 19934filed under
Sectlon 19 of the Admlni trative Tribunals Act the appllcant
who is working as a casual mazdeor under the Telecom
§'District M;nagerh Kbttayam anduhas been given temporary
status has prayed tggt“hé shQﬁld'befdeclared to be
_éntitléd to be regulérised in a_GrQupQ‘Df1pdst with all
conSequential.benefits;I The épplicant had submitted a
representation on 29;4$92 at Amnexure.VI which according
ﬁg the applicant has not been disposed of by the'respondents?‘
2. - Rhen fhe,case was taken up for4adnission'£oda¥,
o e
.



. e

the learned Counsel for both the parties agreed that .

the application cannbe dlsposed of W1th apprOpriate

- dlrectlon to the Llrst respondent reganding dlsposal

of the aforesaid representation.

'3f : Accordingly we admit thls application and

_ dlspose of the _same with the dlrection to the first

P e = TR B R T M.\v o

respondent to<hspose of: Lhe renresentation of the

applicant dated 29.4. 92, a cwpy of whlch is at Annexure-VI,

- in accordance with the extant dlrectlons/instructions

. a@d schemes of regularisation of-casual employees,

within a'pe:iod‘ofntwo'months'from the date of commu-

nication of acopy of this judgment. .If the said

representation is not readily available, copy at Annexure-

Vi1 should be taken to be the said representatlon for

disposal on the above lines. There will be no order

as to cost
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(A.V,HARIDASAN) (s. P.MUKERJI)

JUDICI_AL MIMBER »_,'F__VIC,E*CE-IA,IRV_IAN
Cemeeret e 15¢h Jan.1993
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